Court No. - 6

Case :- CRIMINAL MISC. BAIL APPLICATION No. - 2499 of 2022
Applicant :- Kuldeep

Opposite Party :- State of U.P.

Counsel for Applicant :- R.P.S. Chauhan

Counsel for Opposite Party :- G.A.

Hon'ble J.J. Munir,J.

On 30.06.2021 while rejecting the first bail application in this
case, this Court had passed orders that have already been
extracted in the order dated 02.03.2022 passed in the present
bail application. The personal affidavit dated 09.03.2022 filed
by Mukul Goel, Director General of Police, Uttar Pradesh does
not at all comply with the orders passed on 02.03.2022 or the
earlier order dated 30.06.2021.

A reading of the personal affidavit filed by the Director General
of Police shows as if it were a report submitted to some
government agency or an academic body about steps taken
generally regarding the law and order problem. The Director
General of Police does not say even a word about what he had
done in compliance with the orders of this Court dated
30.06.2021, in that, that there is no reference to that order;
secondly there is no mention of any circular being issued by the
Director General of Police to the District Superintendents of
Police in compliance with this Court's order dated 30.06.2021;
and lastly, there are no particulars with any material mentioned
about what the Director General of Police has done to strongly
curtail the activities of cheats who constantly calls up citizens
with fake offer of lotteries and prizes in order to rob them of

their hard-earned money.

The requisite personal affidavit now shall be filed by the
Director General of Police within a week and in all events by

28.04.2022.



List on 28.04.2022.

Let this order be communicated to the Director General of
Police, Uttar Pradesh, Lucknow by the Registrar (Compliance)

by tomorrow.

Let a copy of this order be also provided to the learned

Government Advocate by tomorrow.

Order Date :- 21.4.2022
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